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 THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI 
NAMO NARAIN MEENA): (a) to (c) The first phase of the Yamuna Action Plan (YAP) for the 
abatement of pollution of river Yamuna was started in April, 1993 in the three States of UP, Delhi 
and Haryana. YAP-I was completed in February, 2003 at a total expenditure of Rs. 682 crore 
with the creation of sewage treatment capacity of 753.25 million liters per day (mld). The second 
Phase of YAP, an ongoing programme, commenced in December, 2004 at an approved cost of 
Rs. 624 crore. Till November, 2008, an expenditure of Rs. 148.74 crore has been incurred by the 
States under YAP-II and schemes for sewage treatment capacity of 189 mld has been 
sanctioned so far. 

 (b) and (d) At the start of YAP, the water quality of river Yamuna in its stretch upto Palla 
in Haryana (upstream of Delhi) was conforming to the prescribed water quality criteria whereas 
the levels of Bio-chemical Oxygen Demand (BOD) varied from 1-26 milligram/litre (mg/l) in its 
stretch from Okhla to Etawah against the prescribed limit of 3 mg/l. Presently, the water quality 
in the stretch of river Yamuna from Tajewala to Palla is found to be within the prescribed limits 
whereas the stretch of the river in the vicinity of Delhi (downstream of Wazirabad Barrage to 
upstream of Okhla Barrage) and parts of Uttar Pradesh exceeds the standards in terms of BOD 
of 3.0 mg/l mainly due to enormous increase in pollution load and lack of fresh water in the river 
during lean period. 

Eviction of tribals from reserve sanctuary 

 434. SHRI RAMA CHANDRA KHUNTIA: Will the PRIME MINISTER be pleased to state 
whether the Forest Department is trying to evict tribal villages from the reserve sanctuary area 
where we have already statute to all of forest land to tribal in forest area? 

 THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI S. 
REGUPATHY): No, Sir. Only voluntary relocation of villages with the consent of villagers is 
encouraged as per the provisions of existing Acts. 

Water pollution caused by drug factories 

 435. SHRI A. ELAVARASAN: Will the PRIME MINISTER be pleased to state: 

 (a) whether it is a fact that about 90 drug factories in Andhra Pradesh have spewed their 
drug residues in urban areas which caused water most polluted even after treatment and the 
dangerous level of pollution goes up to 30,000 times; 

 (b) if so, the action taken by Government to prevent such hilarious spew of drug residues 
by the pharma companies; and 

 (c) the details of the restrictions and terms maintained by Government for setting up of 
pharma industries near river areas? 

 THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI 
NAMO NARAIN MEENA): (a) The majority of drug factories in Andhra Pradesh are located at 
Patancheru in Medak district and Jeedimetla in Rangareddy district. The Jeedimetla common 


